
ÔITEM NO.101                     COURT NO.5             SECTION IV

              S U P R E M E       C O U R T   O F    I N D I A
                               RECORD OF PROCEEDINGS

                     CIVIL APPEAL NO. 5292 OF 2004

FULJ1T KAUR                                             Appellant (s)
                 VERSUS
STATE OF PUNJAB & ORS.                                  Respondent(s)

                     WITH
Civil   Appeal   NO. 5280 of   2004
(With   prayer   for interim   relief and office report)
Civil   Appeal   NO. 3392 of   2007
Civil   Appeal   NO. 3546 of   2007
(With   office   report)

Date: 19/05/2010 These Appeals were called on for hearing today.

CORAM :
          HON’BLE DR. JUSTICE B.S. CHAUHAN
          HON’BLE MR. JUSTICE SWATANTER KUMAR
                       (VACATION BENCH)

For Appellant(s)         Mr.Vijay Hansaria, Sr.Adv.
In CA 5292/04            Mr.Sanjay Sarin, Adv.
                         Mr.Abhinav Ramkrishna, Adv.
                         Ms.Gagandeep Kaur, Adv.
                         Mr. Ashok Mathur,Adv.

In CA 5280/04            Mr. S.K. Bansal, Adv.
                         Mrs. Savitri Bansal, Adv.
                         Mr. Roopak bansal, Adv.
                         Mr. Harbans Lal Bajaj

For Respondent(s)        Mrs. Rachana Joshi Issar, Adv.
In C.A. 5292/04 &        Mr. Shailendra Kumar, Adv.
App.in CA.3392 &         Ms. Nidhi Tewari, Adv.
3546/2007

In CA.No.3392/07         Mr.Vijay Hansaria, Sr.Adv. (AC)
& 3546/07                Mr.Ashok Mathur, Adv.

             UPON hearing counsel the Court made the following
                                 O R D E R

     CA.No.5292/2004:-

                 List on 20th May, 2010.
                     :2:

CA.No.5280/2004:

       The appeal is dismissed as withdrawn.

CA.Nos.3392/2007 & 3546/2007:

       In spite of service to the respondents, none of
them has entered appearance.     As these appeals have
been listed along with other appeals and there is a
direction by the Hon’ble the Chief Justice to hear the
matters in vacation Shri Vijay Hansaria, learned senior
counsel who is appearing in other connected matters, is
appointed as Amicus Curiae in these appeals.

       Hearing concluded and judgment reserved in these



appeals.

[Usha Bhardwaj ] [Sukhbir Paul Kaur]   [Indu Satija]
  Court Master     Court Master           Court Master

Signed order in C.A.No.5280 of 2004 is placed on file.
                     IN THE SUPREME COURT OF INDIA
                     CIVIL APPELLATE JURISDICTION

                     CIVIL APPEAL NO.5280 OF 2004

JAGJIT KAUR                                             Appellant(s)

                            Versus

STATE OF PUNJAB & ORS.                                  Respondent(s)

                         O R D E R

          Mr. S.K. Bansal, learned counsel appearing on

behalf of the appellant in Civil Appeal No. 5280 of

2004   prays,   in    affirmative,      to   withdraw   the   Civil

Appeal.       The    same    is   accordingly,     dismissed     as

withdrawn.

          The interim order passed by this Court on 23rd

January, 2002 shall stand vacated.

                                     ....................J.
                                      (Dr. B.S. CHAUHAN)

                                         ....................J.
                                     (SWATANTER KUMAR)

New Delhi,
May 19, 2010


